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Ci 	 EGTE 

der dated; 15.12.05 - - aeSeSfla e ee 
/ 

Applicant, who was engaged on cis.ialbais 

since 02.0 9.80, was granted temporary status with 

. 	 effect from 01.01.84. Iater, he was brought Over to 

—JL 	regular/pensionable establishment (by order dated 

- 	•'-' 	"' 	3.3.02.91) with effect from 01.02.91. He submitted 

-' 	 representations (on 10.01.04, 03.04.04 and on 

29.12.04) 	antedating his regularization in term 
Pi //4 

of Railway Board Circular dated 01.0 4..7, South 

.astern Railway Circular dated 04.12.87 ad Railway 
C'rf 

Board Circular dated 21 .06.88 • It appears that thesQ 

representations of the Applicant are still pending: 

which should have been placed before the Committee 

constituted under Annexure-?/5 dated 17.11 .03. 
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In the af ore said oremise s, this 	gind 1 

Application is disposed of with a direction to the 

Raspondent3 to examine the grievances of the 

Applicant (tbroigh the Conrnittee constituted under 

Annexure-A/5 dated 17.11.03) and pass necessary 

consequential orders expeditio.isly withina period 

of 90 days. 

With the aforesaid observation ind direction, 

this 3riginal pp1ication, filed under section 19 

of the Administrative Tribuna].s Act, 195,tands 

disposed of. 

send copies of this order to the Respondents 

along with copies of the igina 1 Ap1ication, ar1 

to the Applicant in the addres.s given in the cause 

title of the rigina 1 ApplicatiOn. 

Free copies of this order be also haa9ed over 

to Mr. N.R.Routray. Lii. Gounsel appearing .f or the 

ADplicant and to Mr • R .0 .Rath, id. Standing Counsel 

for the Railye; on whan a copy of this Xigirial 

Aoplication had already been served • 	7 

1ember(Jd icial) 


